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ORD E R (Oral)

Mr. V. Ajay Kumar, Member (J):

Heard the learned counsel for the petitioners.

2. This Tribunal disposed of the OA No0.2966/2011 on 19.02.2015 as
under :-
“The learned counsel for the applicants submits that the relief
claimed in the O.A. has already been granted by the respondents
and orders were issued.
2. In the circumstances, the O.A. is disposed of, as no further
orders are necessary. The respondents shall ensure the actual
payment of the financial benefits to the applicants within three
months. No order as to costs.”
3. Alleging violation of the orders of this Tribunal, the present CP has
been filed. Admittedly, the OA was disposed of as no further orders are
necessary basing upon the statement made by the learned counsel for the
petitioners himself that the relief claimed in the OA has already been
granted to them. There was no positive direction to the respondents to act
in any particular manner, though there is an observation that they ensure to

pay the actual payment of the financial benefits to the petitiner within the

fixed period.

4. In the circumstances, we do not find any reason to admit the present
CP and accordingly the same is dismissed. However, this order shall not
preclude the respondents from releasing the rightful financial benefits to the

applicants, at the earliest. No costs.

(Dr. Birendra Kumar Sinha) (V. Ajay Kumar)
Member (A) Member (J)
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